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SHRIMATI KANAK MUKHERJEE: 
Sir, discrimination on the basis of sex is 
definitely against the Constitution  and 
against all norms . . . 

MR. CHAIRMAN: What is your 
question? 

SHRIMATI KANAK MUKHERJEE: 
So far as I heard the hon. Minister, he 
said that the employees when they are 
recruited fully know the rules and 
regulations. But we are not talking 
against the rules and regulations. It was 
said that only beautiful and young 
women upto 30 years can be recruited as 
air hostesses. Is it not beneath the dignity 
of women? Is it not an insult to the 
women that we observe this 
discrimination on the basis of sex in this 
case? And we are protesting against it. 
Sir, as early as March this year, the air 
hostesses met some women M.Ps here 
they wanted to meet the Prime Minister 
and they submitted a memorandum. But 
the Prime Minister refused to meet them. 
May I know what happened to that 
memorandum in which they had 
enumerated their demands? Besides 
discrimination in the retirement age, the 
air hostesses are deprived of many other 
facilities, that is, housing facilities, loans, 
etc. just because of the short duration of 
their service. May I know what the hon. 
Minister is thinking of giving equal 
facilities in all respects to the air 
hostesses which they are otherwise losing 
because of short duration of their 
service? Will the hon. Minister see that 
the air hostesses also enjoy all the 
privileges and facilities available to all 
other women workers and male workers 
so that all the employees are treated 
equally especially in view of the fact that 
this discrimination between the women 
employees in one way or the other is 
against the dignity   of the  women   
employees? 

MR. CHAIRMAN: You have said that 
before. 

SHRIMATI KANAK MUKHERJEE: 
Will the hon. Minister see to it? 

SHRI A. P. SHARMA: I have said 
earlier that one such air hostess had 
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gone to Madras High Court and the 
judge of the Madras High Court de 
cided that it was not a question of 
discrimination and he upheld the de 
cision of the management and . .   . 

MR. CHAIRMAN: You have said it 
already. 

SHRI A. P. SHARMA: Therefore, 
question of discrimination does not arise; 
I need not discuss it further. About the 
facilities which the hon. lady Member 
has mentioned, if it is a question of not 
giving facilities during the service 
period, definitely we will see whether 
there is any discrimination in this respect 
but if her intention is to ask for facilities 
after retirement, I do not think anybody 
can do that. 

MR.  CHAIRMAN:   Next  question. 

 
tThe question was actually asked on 

the fioor of the House by Shri Lakhan 
Singh. 
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 Life Insurance Corporation agency work 
done  by wives of Government Officers 

*103.  SHRI LAKHAN SJNGH:t SHRI 
JAGDISH PRASAD MATHUR: 

Will the Minister of FINANCE be pleased  
to  state: 

(a) whether Government's atten 
tion has been drawn to the news item 
published in "The Hindustan Times" 
dated the 14th September, 1980 to the 
effect that the wives and relatives of 
about 100 Government Officers posted 
in Delhi in the Purchase Department 
of the Ministry of Defence7 and in the 
Departments of Iricome tax, Excise, 
etc., give a business the premium cf 
which amounts to about rupees fifty 
lakhs t0 the Life Insurance Corpora 
tion  every  month;   and 

(b) if so, whether Government have 
taken or propose to take any action in 
the matter?] 

THE DEPUTY MINISTER IN THE 
MINITRY    OF     FINANCE       (SHRI 
MAGANBHAI BAROT):   (a) and (b) A 
Statement is laid on the Table    of the House. 

Statement 

(a) and (b) The attention of Government 
has been drawn to the news item published in 
the 'Hindustan Times' dated 14th September, 
1980 regarding wives and relatives of Gov-
ernment servants being agents of the Life 
Insurance Corporation of India. However, 
since the Life Insurance Corporation of India 
does not maintain separate data relating to life 
insurance agents, who happen to be wives and 
relatives of Government servants, the basis of 
the figures of agents and premium income 
mentioned in the news item is not known. 

2. The Conduct Rules for Govern 
ment servants provide that no Gov 
ernment servant shall, except with 
the previous sanction of the Govern 
ment, engage directly or indirectly in 
any trade or business or undertake 
any other employment, and the Rules 
further provide that canvassing by a 
Government servant in support of 
the business of insurance agency gtc, 
owned or managed by his wife or 
any other member of his family shall 
be deemed to be a "breach of the fore 
going provision. The Rules also re 
quire every Government servant to 
report to Government if any member 
of his family is engaged in a trade 
or business or owns or manages an 
insurance agency. Further in order to 
effectively deal with, such cases, the 
Life Insurance Corporation of India 
has since issued instructions to the 
effect that: — 

(i) no insurance agency should be 
granted to a Government servant  of 
his/her spouse,  and 
(ii) if the existence of such an agency is 

detected, steps should be taken to terminate 
that agency, unless in any of the above two 
cases, the authorities have specifically per-
mitted the Government servant or his spouse, 
as the case may be, to take up the agency. 
The LIC will also inform the Government 
Department concerned in case such agencies 
are detected so that suitable action can be  
taken  against  the employee. 

3. In case any specific instances of 
misuse of authority are brought to 
the notice of Government, appropriate 
action will be taken both by the Life 
Insurance Corporation of India and 
the  Department  concerned. 

 

]  English translation. t [ ] • Hindi translation. 
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SHRI MAGANBHAI BAROT: Sir, as 
far as the question of collecting in-
formation is concerned, the hon. Member 
has asked why it has not been given. I 
can assure the hon. Member that a 
circular has been issued by the Chairman 
to all the Branches and to the Managers 
to provide the necessary information 
after this report appeared in the 
newspapers. Further, another hon. 
Member of this House wrote and in a 
recent reply to him also, it was informed 
that all this information will be collected 
and, Sir, two directions have been given; 
the LIC itself has taken a decision that 
where the informations are of a 
suppressive nature and where it has not 
been brought to the notice that the 
husband or the father is in service, the 
LIC will take suitable action so far as the 
agency is- concerned; secondly, so far as 
the husband or the father is concerned, 
whose relative is employed and is a 
Government employee, the respective 
department shall be informed to take 
suitable action under the discipline and 
conduct rules. 

 

(Interruptions) 

MR. CHAIRMAN: She cannot de-
fend,   herself   here.     (Interruptions). 

SHRI JAGDISH PRASAD MA-
THUR: This is a relevant question. I am 
asking a very valid question. In-
terruptions) . 
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SHRI MAGANBHAI BAROT: Sir, the 

hon. Member, in my opinion, has asked an 
irrelevant question. This is point number 
one. (Interruptions). Listen to me. 

SHRI JAGDISH PRASAD MATHUR:  It 
is a relevant question. 

SHRI MAGANBHAI BAROT; The main 
question is about the Government officers 
and let the hon. Member at least have the 
minimum knowledge that Shri Rajiv Gandhi 
is not a Government officer. So, the question 
asked by the ton. Member is irrelevant. Why 
is he asking an irrelevant question when it 
relates to the Government servants only? 

SHRI JAGDISH PRASAD MATHUR: I 
think the Minister has little knowledge. All 
the pilots and co-pilots are Government 
servants. All the employees of the public sec-
tor are equal to Government servants. 

MR. CHAIRMAN: Either you accept his 
answer or you do not accept. (Interruptions). 
1274 RS—2. 

SHRI JAGDISH PRASAD MATHUR: All 
the Corporations are government bodies and 
these Corporations are applying the same 
Government rules. The employees of the 
various Corporations are governed by these 
rules and they apply to Shri Rajiv Gandhi 
also. 

SHRI MAGANBHAI BAROT: Again the 
hon. Member is trying to ask an irrelevant 
question. 

MR. CHAIRMAN: Mr. Mathur, please sit 
down, I am speaking. Listen to the question. 
It says; 

"Whether Government's attention has 
been drawn to the news item published in 
'The Hindustan Times' dated the Hth 
September, 1980, to the effect that the wives 
and relatives of about 100 Government 
Officers posted in Delhi in the Purchase 
Department ..." (Interruptions)   Just a 
minute. 

". . .of the Ministry of Defence and in 
the Departments of Income-tax, Excise, 
etc.,  ..." 

(Interruptions). I am very sorryi Mr. 
Rameshwar Singh. (Iviterruptions). Don't 
record anything of Mr. Rameshwar Singh. So 
long as I am standing, I am in possession of 
the House, I am very  sorry. 

" . . .give a business the premium of 
which amounts to about rupees fifty lakhs 
to the Life Insurance Corporation every 
month." 

The question relates to the Government 
officers. (Interruptions). Again I say, do not 
record anything, so long as I am standing, 
except what I am saying. I am ruling on this 
that any-body who is employed by Indian 
Airlines Corporation is not a Government 
servant. (Interruptions) There is a difference 
between holding - an office of profit in a 
Corporation which is a State-aided 
Corporation and the Government servant. 

Question Hour is over. 
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SHRI PILOO MODY; I congratulate you, 
Sir, for having conducted the Question Hour 
for full 60 minutes today. Today is the first 
day that at 12 o'clock, the Question Hour was 
declared over. It is normally at 11.58 or 
11.59.  (Interruptions). 

MR, CHAIRMAN: Mr. Pilo0 Mody, if a 
little conservation in time- is not made, you 
will probably stretch the Question Hour. 
Question Hour is over. 

SHRI A. P.  SHARMA:  In view of 
your ruling,    the    remark of    Mr. 
Mathur    regarding      Rajiv Gandhi 
should be expunged. 

SHRI MAGANBHAI BAROT; Sir, Rule  
47  says .   .   .   (Interruptions). 

SHRI ARVIND GANESH KULKARNI: 
Sir, I am on a point of order. 

(Interruptions). 
MR. CHAIRMAN: Just a minute, I did not 

hear you. 
SHRI A. P. SHARMA: Sir, you have 

given a ruling just now. In view of your 
ruling, Mr. Mathur's remarks regarding Rajiv 
Gandhi and Sonia should be expunged 
because he is not a Government servant. 

SHRI PILOO MODY: No, never. 
(/interruptions). 

MR. CHAIRMAN: Expunction, I shall 
consider. 

SHRI ARVIND GANESH KULKARNI; 
Sir, I am on a point of order.   Why don't you 
listen to me? 

MR. CHAIRMAN: J can't be hearing you 
all the time. (Interruptions) I am sorry there 
is no point of order during Question Hour. 

SHRI ARVIND GANESH KULKARNI; 
You have said "Question Hour is over". 

MR. CHAIRMAN: I am sory. No point of 
order during Question Hour. 

WRITTEN ANSWERS TO QUESTIONS 

Promotion of  UDCs    in    I.T.    Deptt. 
Delhi 

*104. SHRI NAND KISHORE BHATT: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that the 
Central Board of Direct Taxes has hn- 

t>d a ban on further promotions from the 
disputed Seniority List of Upper Division 
Clerk^ of the Income-tax Department, Delhi; 

(b) whether it is also p. fact that the 
Commissioner of Income-tax, Delhi-I, 
has promoted 26 Headclerkg from the 
disputed Seniority List of UDCs of the 
Delhi charge of the Income-tax De 
partment in spite of the ban; and 

(c) if so, whether Goernment have 
I    since  withdrawn the  orders     passed 

after the imposition of the ban; if not, I    
what  are the  reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAI 
SINGH SISODIA): (a) The Central Board of 
Direct Taxes has issued instructions to keep 
promotions pending till rectification of the 
Upper Division Clerks' Seniority List. 

(b) Promotion orders passed by the 
Commissioner of Income-tax, Delhi-I, 
in respect of the 26 Head Clerks from 
the disputed Seniority List of Upper 
Division Clerkc of Delhi Charge,, were 
not in violation of the instructions 
issued by the Central Board of Direct 
Taxes. 

(c) Question  does not arise. 
Export of Gold Jewellery 

*105. SHRI RAM BHAGAT PASWAN; 
Will the Minister of COMMERCE be 
pleased to state; 

(a) whether Government have finalised a 
new sebeme for the export of gold jewellry;  
and 


